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had elready memtigned that JCI pur-
chased roughly about 8 lakh bales in
1979 and 9.6 lakh baleg in 1980.
Therefore, during 1978-78, they oquld
net dispose of a single ounce. Thoge
18 lakh bales were kept in the god-
ownl. Qodown space was already
occupied by the earliey procured 18
lakh bales and this year, 9.6 lakh
bales is added to it. The total capa-
city of storage facilities of JCI goes
up to 25 .6 lakh bales. Out of that,
ag they could dispose of 10.75 lakh
bales, 15 lakh bales are still 'ying.

In regard to the second part of
Hon. Member's question, nationalised
group mills are already purchasing
from the JCI and I can give figures.
Nationalised Jute  Manufacturing
Corporation has already procured
457 1akh bales from JCI. That is
why, JCI could dispose of 10.75 lakh
bales.

Tax Evasion

MADHAVRAO SCIN-
FINANCE

*70. SHRI
DIA: Will the Minister of
be pleased to state:

(a) whether Government’s atten-
tion hag beep drawn to the report in
the ‘Economic Times' dated Decem-
ber 10, 1980, captioned “TAX EVA-
SION LIKELY TO TOUCH Rs. 300
CRORES MARK";

(b) if so, what ig the Government'’s
assessment of the position; and

(c) what steps have gince been
taken by Government +to prevent
such tax-evasion?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) Yes, Sir.

(b) and (c). A statement ig laid on
the Table of the House.

Statement

With a view to releasing manpowe1
available for making assessments in
bigger cases, a ‘Summary Assessment
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Scheme’ was introduced in 1971 under
which returng are accapte without
calling the assessees ‘o the Income-
tax Office, Thig scheme applieg to
assessments with income upto a cer-
tain monetary limit which has been
fixed from time to time. - There are
various categorieg of cases to which
the scheme does mot apply irrespective
of the income e.g., new cases, tax
evasion cases, practically all company
cases, etc. There is also a built-in
check by way of a sample scrutiny
on random selection basis out of the
caseg falling under the scheme To
prevent tax evasion. Sub-Section
(9) of Section 139 has been intro-
duced by Finance (No: 2) Act. 1980
prescribing statutorily, inter-alia, fil-
ing of balance-sheet, trading account,
profit and loss account and nartners/
proprietors accounts where regular
books of accounts are maintained and
also filing of a trial balance and the
basig of income returned in cases
where regular books of accounts are
not maintained. The scope of sam-
ple serutiny hag been further enlarg-
ed ang tightened recently. Officers
have been directed to pick up more
cases for rample scrutiny, The
scrutiny hag been made more effec-
tive as total wealth statements in all
such caseg have now to be ohtained
and scrutinised before finalising the
assessments. The Inspecting Assis-
tant Commissioners have also been
instructed to issue directions wu/s
144A in some of these cases for in-
vestigation. Officers have bheen direc-
ted to take a case out of the summary
assessment scheme if it ig found that
a person has made apparently wrong
claim for deduction or exemption.
Cases where property income has
been shown for the first time have
also been excluded from the purview
of gummary assessment scheme.
First assessment in a new cae is ex~
cluded from the summary gcheme for
the purposes of proper determination
of status, capital investment ete,

SHRI MADHAVRAO SCINDIA:
The categorical implication in the
statement laid on the Table of the
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House ig that Income-tax officers are
empowered to pick up random cases
for sample scrutiny. I would, there-
fore, like to seek a clarification. My
understanding is that once sub-clau-
ses (2) and (3) of Section 141(I)B
of the Income-tax Act have been
deleted, the Income-tax officer s
obliged to accept the return f the
aszessee,  As these two sub-clauses
are deleted, the income-tax officer
has no power in law to question the
assessment. In fact, my suggestion
is to restore this power to the In-
come-tax Officer so that he con make
random assessments and the assessee
can never be certain of escaping pro-
per taxation by manipulating the Be-
turn on Income-tax to be within the
prescribed limits,

THE MINISTER OF FfINANCE
(SHRI R. VENKATARAMAN): I
would like to know the purpose of this
question, After a great deal of rep-
resentation from the assessees and a
number of appealg in this House and
also several statements in the Public
Accounts Committee, we wanted to
avoid harassment of the assessees
and for that purpose, before the
last Budget we issued instructions
saying that assessees up to Rs. 1 lakh
would be summarily assessed, that is
their returns will be accepted by the
Income-tax officers straightaway and
assessment will be made.

Thereafter, in order to see whether
it is properly done or not, they can
take random samples of 20 per cent
and then check and verify whether
they are correct. We have also in-
troduced one or two other things.
It the person’s previous history is
wrong it can be checked; and then if
a person shows a loss of more than
Rs. 25,000—there are a number of
things. The purpose hag been good
because we want to avoid harassment.
I do not see what is the advantage in
restoring the old clauses in  which
the Income-tax Officers will, after
receiving these returns, again harass
him by saying, “Bring the details ot
this” 1 do not see any purpcse in
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that, I want to know the purport of
his question....

SHRI MADHAVRAO SCINDIA: 1
have no arguments with the objec-
tive. But my understanding is that,
once you delete these two sub-clauses,
you are not empowered to make ran-
dom samples. If you clarfy this
and gay that that the power to do so
ig there I have absolutely nc ques-
tion to ask on this account.

SHRI R. VENKATARAMAN: We
have that power.

PROF. MADHU
Political power!

SHRI R. VENKATARAMAN: I
said, I have the power 1mnder the
Statute.

DAI'DAVATE:

SHRI MADHAVRAQO SCINDIA: 1
would like to know whether the Go-
vernmeat is considering offering in-
centives to the taxpayer so as to
encourage him {o make a proper re-
turn by allowing investment of sale
proceeds of capital assets in more
schemes like rural bonds but by
making them more attractive. A lot
of funds which are evaded from the
tax system could be channelised into
these schemes and vast resources
could be generated to fulfil social
aims, as in the case of rural bonds, of
reducing urban-rura] disparity.

SHRI R. VENKATARAMAN: The
hon. Member may be clever, but he
cannot get the budget proposals from
me at this time,

DR. SUBRAMANIAM SWAMY: In
his speech last year—I do not want
to know his coming speech; I refer to
his speech last year—he hag said that
one of the ways of removing tax
evasion is to consider changes in the
tax system itself. ‘There are a num-
ber of proposalg of the Jha Commit-
tee on indirect taxes and of the
Palkhiwala and Choksi Committees
on direct taxes....

AN HON. MEMBER: Of the Wan-
choo Committee also.
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DR. SUBRAMANIAM SWAMY:..
and earlier the Wanchoo Committee
and also the 123rd Report of the
Public Accountg Committee which
has said in a negative sense that tax
evasion cannot be removed by the
volurtary disclosure scheme, 1
would like to know from the Minister
whether he has given any thought,
since his last speech, to the recom-
mendations of these tax-Committees
and alsp the opinion of the Public
Accounts Committee on the subject.

SHRI SONTOSH MOHAN DEV:
Sir, he is a member of the Estimates
Committee, anq the Estimates Com-
mittee iz examining income-tax.
He cannot ask this guestion, and it
should not he replied to. We have got
instructions not to ask questions. A
senior Member should not misguide us.

DR SUBRAMANIAM SWAMY: 1

have asked about the Choksi Commit-

tee. I have asked atout the Public
Accenuiats Commitlee, .,

SHRI R. VENKATARAMAN: T can
take care of that.

The question  relates to summary

assessment, , ..

DR. SUBRAMANIAM SWAMY: No,
it is about tax evasion.

SHRI R. VENKATARAMAN: If you
would look into the question, it re-
lates to summary assessments. ..

MR. SPEAKER: You are 'right_.

SHRI R. VENKATARAMAN: The
question that has been.put by the hon.

Member Dr. Subramaniam Swamy
does not relate to

ment and, therefore, I am unable o
answer,

DR. SUBRAMANIAM SWAMY:
Please reaq the Question. Sir, what

he says may be in the article, hut the
Question is about tax evasion. Please
read the Question yourself, Sir. 1f
you want to save the Minister, that is
a different thing.
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SHRI MADHAVRAO SCINDIA: 1t
doeg refer tp summary assessments. I
have re’erred to the newspaper report
which talks about summary asssess-
ments.

DR. SUBRAMANIAM SWAMY: Tax
Evasion.

SHRI MADHAVRAQ SCINDIA: Tax
evasion under Summary Assessment.
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SHRI R. VENKATARMAN: I want

notice.

MR. SPEAKER:
Shri Halder.

Wext question-—
DANDA-

SHRIMATI PRAMILA
VATE; Mr. Speaker, Sir...

MR. SPEAKER:
Madam.

Mr. Halder—not here, Next
question.

Sorry, it is over,
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